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.Present‘ Sh.EL Veréh‘éée counsel for applicant. ¢
Sh BK Berera, counsel for respondents .
The earher CP No. 135/2004 was dxsposed of by thns Trlbunal on . | @
10.9. 2004 gmng one more opportunity to the respondents to obtain consent of the. ~ - P 11 “6'
v‘”Mmlstry of Fmance Depm'tment of Expendimre for ﬁlhng up of one Group ‘D’ L
- post by consndermg the clalm of the apphcant and the action was to be taken by/ :";z / : v
the respondents thhm a penod of 2 mqnths from the date of °°mm“nf‘f£9”_ of i ) '@
the order. | | ®
| Lo Thé'pneséﬁt appliéétioﬁ has been ﬁled}ﬁ}!/f“gif f!ﬁi;n of tﬁvo m(‘mﬁ,g mére _ ‘1‘ ) —i
~ time to implemént‘ that-order. Couﬂsel forr res) ondents has’ stated at the Bar thaf ¢
: upon recelpt of the copy of the order of E]ﬁ‘;‘ib}xna} the nodal office had ®
il immgdi‘ately made a refereqcé to the Finagce Ministry for securing the o
concurrence ;md decision of Defence Ministi",y; i8 gtil'}'awaited It is assured that = ' ! <‘|l‘.\.
_fhe nodal office of the réspondeht will ta’ke up the matter with the Firianée' | | \.
Mzmstry for an expedxtmus dtsposal of the case there. ®
In the totahty of the facts and circumstances, we grant two months xﬁore
time to the respondents from t'oday, as requ’ested We make it clear that no ®
further time will be granted to the respondentg in this matter for unpiementmg the i
order. With this obsgwatxon, tl?_e application is disposed of in terms of the above ‘M ‘ ‘
ofder. A - |
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